IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD,

0.A.Ne. 773 of 1996, L adng.

Dats: July 18,1996,

Batuq.n:
D.Keerthi Kumar, .« Applicant.
And o

3

1. The Union of India representad . ‘
by the Ganeral Manager, South- ’
Cantral Rajlways, Rajil Nilayam,

Sscunderabad :

2, The Divyisional Railuway Manager,
South Central Rajluay,
Hyderabad Divisien, Sew nderabad,

- 3. Tha Senior Personnsl Officer,
- South Central Railuay,
Hyderabad Division, Secund:rabad.
. . Raspondents.

Counasl for the Applicant: Shri J;V.Lakshm$na Rao,

Counsel for the Respondents: Shri N.R.Dsvyraj, Sefior
| Standing .Ceunssl, "

ATy . . ' -

ORDER BY:

HON'BLE SHRI H,RAJENDRA pnasnu,msmasﬂ(ﬂjzg;

4 -




N :%E%
0.4,No,773/96. ~ Date: July 18,1996.

ORDER :

Heard Shri J.V.lskshmana Rac for tha applicabt

and Sri M.R.Davraj a for the rasp&n&éntss

2. There is an avident confusion en thé'part

eof the applicant in this cese since he is seadﬂto“&i
pursuing twe different objéctives viz., pendancy af
disci plinary proceedings and non-prémotioh, without
astablishing any direct link between the twe. It i%
notéd in this cénnectian that,hmtuithstanqing'the

pendency of the d_isci plinary preceesdings initiated

against him, the ahplicant was duly parmittéd ta‘g”psar
at the written-test and, after having qualifiad thereat,

he was alse sllowed to appsar for the interview and
viva-voce test. In this view ef tha mattsr, it capnot

be said that his non-promotion st this stage is in|any

way cennected te,af @ consaquenca of, the diaciplin

#ffect that the panel published on 8th June,1995
provisional, and that the sama?s likely te be uﬁlb
subject to certein contingencies. The applicant|{is not

sure whether ‘the inclusion af ons name in due course -
@ possibility linked at in the said Natﬁiris in'-apy way

related to him,
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is seam to havé bean placed on this aspect. This Ber

e
[pv]
*e

4, Te ka, this Note does net in any manner

seam to cancerb the applicant at all. Neverthsless,

Respondent No.? shall now issue a clarification . .
can?irming/dsn@ing any connectien bstueen this note
and the casa n? the promotien of the applicani. Thi {

shall be done within tue wesks of the dats of receip!

of copy of thié order,
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5. The disciplinary preceadings statad to be

panding against the applicant are net the main subjec¢

t

matter of thxsaﬂ.ﬂ., although a possibly wrong smphagis

J!\

has 3% no absarvation to maka cancerning this aspect

t
of the mattar.y.Xcapt that Raspandant Ne.3 weuld be

advised ta 10.% inte the reasons Por this leng psndency,

basides initiating such action as may hs called Por |
expedite a spesdy conclusion of the cass., The 0.A.,
disposed of this at the admission stage.
6. A ?opy of this Order along with a copysaf
0.8., with 1ts{nnc1asures will be sérvad @n the res-
pondents for fécility of ready refarsnge and PTZ$ﬁa£
E §y ,
action. { , , %j:) AP
‘ , H.RA:IEN PRASAD,
MEMBER(A) ‘
| Date: July 18,1996,
! Dictated in open Court. i%ﬁ/

ass. oopey fey

1ch

yall

is

* the

‘q‘fﬁ
Lﬁ_}\ C))CL-




O.A, 773/96.

ToO
1. The

- S.C.Rlys, Railnilayam, Secunderabad.

2. The

SC Rly, Hyderabad Division, Secunderabad.

3. The

SC Rly, Hyderabad Division,
Secunderabad.
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pvm,

General Manager, Union of India,
visional Railway Ménager,

Senior Personnel Officer,

copy to Mr.J.V.Lakshmana RaoO, advocate, CAT.Hyd

copy to Mr.N.R.Devraj, SC for Rlys CAI.Hyd.

c0py.to Library, CEKT.Hyd.
copy to Hon'ble Member(A) CAT.Hyd.

spare copY.




I COURT
® i N ¥
TYPED BY ‘ CHECKED BY
* COMPARED BY APPROVED BY

IN THE CEN{RAL ADMINISTRATIVE TRIBUNAL

HYLERABAD BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE M.G.CHAUDHAKI
VICE-CHAIL RMAN

B . AYD

.E ' L_________.é

" THE HON'BLE MR.H.RAJENDRA PRASAD:M(A)

‘ . . Dateds'ﬁg-’\ ~1996

ORDER/JUDGMENT

— v .,

M.A/RAE/CLANO.

o in
O.A.No. Sespe6 773 /(Té -
T.a.N0. (W.P. o)
Admitted and Interim Directions
issued S
Allowgd. : s
Disposed of with directions

Di smigsed

e

Dismigsed as withdrawh
Dismissed for Befault.

Ord¢ red/Re jected.

No order as to costs.
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